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Order dated 4.9.03 
None appears for the applicant, although 

/Shri A.KJohapatra...I, B.? .Rath and P .K.Sahu 
_- 	have filed Vakalathnama in this case. This case - 

was filed on 24.9 .02 with the following 
defects:.. 

English translation of nnexure...4 
was not furnished 

Address of the applicant and also 
of the Respndents fiave not been 
furtiished in the cause title 
QXX.xwxxk iddress of Res .1 is 
incorrplete. 	 -• 
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a) Synopsis of the case not filed 
e) Copies of the O.A. have not been 

£9 
	 signed. 

In the said premises, the applicant 

was asked to remove the defectsby 1.11.02; 

but the same have not been removed so far. 

vëner, the appi icant/his Advocates are 

hereby given 1 iberty to remove the defects 

by 30.9.03; failing which this 0.A# shall be 

dismissed without any reference to the 3ench 

A copy of this order be sent to  

appi icant in his address g iven in the 0 .A. 

Copies of this order be also affixedj th 

Notice Board and be supplied to the 

Bar Association. 
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